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I have heard Mr. G.A.R.Dora learmed Counsel
for the petitioser amd Mr. B.Pal learmed Senior
Standing Counsel for Railway Admimistratiom at some
leagth. The umdisputed positiom is that due toc ertaina
wrong uaderstamdirg the judgmeat was mot implemeated
but im the meamwhile the imterim order has beéa
implemerted. In such circumstaaces, the proceeding
for contempt is dropped. L
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